
IN THE CEWTRAL ADrawiSTRATIUE TRIBUNAL ' f/j
PRINCIPAL BENCH NEW DELHI >'

O.A. No, 4404/90

New Delhi, rated the 10th Aug.,1994

CQRAn

Hon'ble Shri S.R. Adiga, I»lGmber{A)

Hon'ble Smt, Lakshmi Suaminathan, nember(3udicial)

Sh 0»P« U erma
r/o C-3/'i24 S an jay Ga^dhi M«moraila Nagar
Barkal Enclave Faridabad-1

(By advocate Shri Sant Lai )

VZs

ths Union of India,
through the Secretary,
Pttnistry of Cormunications,
Dspartment of Posts,
Dak Bhawan, New Delhi-110001

(None for the respondents )

3UDGf»lENT(QRAl\

^ (Hon'ble Shri S.R, Adige, Ptetjiber (a)

Applicant

Respondents

Shri Sant Lal,counsel for the applicant appeared

and stated that the relief prayed for has been granted by ths
respondents and this application is ,therefore, rsndered

infructuous.

Application is disposed of accordingly.

"JSi-(Ukshmi Swaminathan) ^ (s.R. Adige )
tember(A)

sk


